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In so far as Primary School teachers in
Delhi are concerned, there will be only one
pay scale as mentioned above.

With regard to the other categories of
teachers, the pay scales will be as recom-
mended by the Third Pay Commission.

As I have already stated earlier, on the basis
of the pay fixation formula recommended by
the Third Pay Commission and the scales of
pay now finally approved by the Government,
the existing teachers i.e., the teachers who had
been appointed prior to 1-1-1973 v/ould, by a
judicious exercise of options available to
them, find the revised scales of pay more
favourable than even the 1971 scales of pay.

Government have decided to increase the
number of selection grade posts from 15 per
cent of the permanent posts in each category
to 20 per cent of the permanent as well as
temporary posts which have been in existence
for three years or more. This will give the
benefit of selection grade to a larger number
of teachers. There will be no selection grade
for the posts of Headmasters of High Schools,
Vice-Principals of Higher Secondary Schools
as well as Principals of Higher Secondary
Schools.

The decision already taken by the Delhi
Administration to introduce the new pattern of
school education (10 + 2) and to reorganise
the curricula at all stages of education is likely
to lead to further widening of promotional
avenues for teachers.

The revised pay scales will be introduced in
the other Union Territories and organisations
on Central scales of pay, such as Andaman
and Nicobar Islands, Pondi-cherry,
Lakshadweep, Goa. Daman, and Diu and the
Central Schools.

I do hope that the teachers would welcome
these decisions of the Government and call off
their agitation immediately and resume their
duties.

Taking into account the undue hardship
experienced by the candidates who ate to take
the Delhi Higher Secondary Examination,
steps are being taken by the Cen-
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tral Board of Secondary Education to hold' the

examination as early as possible.

1PM.

THE BUDGET (GUJARAT) 1975-76—
General Discussion

MR. DEPUTY CHAIRMAN : We can go
to the Gujarat Budget now. I would suggest
that those who want to speak on Gujarat may
speak on the Budget and the other Bills can be
passed .

SHRI BHUPESH GUPTA (West Bengal) :
There are two separate propositions, one is the
Budget and the others are Bills. I am not
objecting to what you say. You can save time
but this practice should be given up. We know
we are not vigilant and careful about the way
in which we are conducting our House but
how can you say that we should not speak .

MR. DEPUTY CHAIRMAN : Mr.
Bhupesh Gupta, listen to me. What I am
suggesting is that all those who want to make
speeches may do so on the Budget and then
the Bills can be taken up separately.

SHRI BHUPESH GUPTA : Sir,I got

you quite all right. I heard you very clearly,
this is what precisely you said and this is what
precisely I am objecting to. The Budget is
generally discussed. Suppose, somebody
wants to pick up a particular thing and say
something, why should it relate to other items?
These are two separate items and should be
taken up as two separate items. You can say,
here are all the Bills, speak on them together.
You can shorten the discussion. You can say
whatever you like but Budget is a matter for
general discussion and the Bills are to be
discussed in their own way. Suppose one
member of a party wants to talk about politics
of Gujarat and the other member of the party
wants to speak on the Bill .

MR. DEPUTY CHAIRMAN : Well, Mr.
Bhupesh Gupta, whichever procedure you
want to follow we will follow. Unnecessarily
you will be wasting time.
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SHRI BHUPESH GUPTA : It is not
the question of wasting time. Sometimes it
can be a waste of time but not necessarily
always. What I say is, do not abandon the
procedure. Do not throw the baby with the
bath water.

AN HON'BLE MEMBER : Sir, we have
followed what Mr. Bhupesh Gupta said.

MR. DEPUTY CHAIRMAN : There is no
dispute on that. We will be sitting through
Iunch to complete the business.

Wt pdm fag  (faere) o gvepamfa
WEYEE, ST W aenid wad w06 arg
FT T AT Z1 04T 41T UK A47F q17 HqrA
st ofefeafy 3w & oo o T AT %
At & T a1 et famoed anfega g #
IThe Vice-Chairman (Shri Jagdish Prasad

Mathur) in the Chair]

qeert gt az § fe fom wfe a agom
faermar svar ®y dvz wow g feafr gegm werd
AT T AHT W} FAAT & AA TEA ATAT
fed & s 7 amd 9% g0 9 gEer g
g & 5 a3 3w awm A1 A ey o
fe sirenfasite 20 s woa g fee 7
FHATY GOTAT FT FATRT S, {17 G g
#7 ArET g fFar 7o A A F 8 W
wwey ufea wowr WAl £ )

IO-AATEAR, wEEy WA T F, AATH
T UTREET T4 TAT 97 79 HZWE ®f, AI7
g0 i & A famvdiE & aew W
=T owtge o7 "} o7 ArsifEas 9w 1 q97
7T AT WTELER ATOEN ZUT AT | §9 AR
T FEAT ATF FAT wwEiAw g W 2w
q 9" wWiEEd 0 OF TRdafaw " 98 6
are &1 At i qeroer faara war # ww w9
WX gw W SwIT AT anae & fear
w1 a1 f& wmT qwem faae aar s A
T H Gg g ger g1 s | i
arerera faav sar W g€ .. (Unterruptions)
ARl g oAgi gAW @WIE T dAw g

fraza son amar g & e 5@
FT W W1 gwTT A & Aawe #
A1 TF I AT A4 F AR TH AT A AT
AR F AT T EW erIAT qiF 59 96
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A9, WRME % fAdrs  meEAd, sed
faema-aT ®1 W7 F6  AEA A qFAr 3 7
AfET e AT o wAAT @H aAwrar ¥
fin P qan @ g% @ W HFTE A
ST T W WA § a7 v A 2T
R T BT Aga Fer ) AEari AT
werEr faue A oqr "@ar & a3 e
T AR 1 Hzd g oguErEre §1 A
ag Amras  saaear 2 fwr Zg s
ZEeaT & AW e § g3 A e
a7 qofrardr Avarfaw srAear & shaen
LR R L EC T r
Are &7 e 8, Afew & fat az Fiaa
Fo wwaw 7 e wgmd Wl geEraTe ¥
fATs AT @99 AWl ST AT aEAr
# 5 1A & SR A W Al & s
o frar wig 1 wfeeer W opeE A
IEEE FAT 4T, W7 A1 9ga Gt ureE-
aa ar, freva  Swwadt F ave e
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FETAT AT | AV A T 97 #0497 39
TNA Y, IAF  WATAIT { FA TT TE A0
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o ofqa ar, 77 fex a@adr Ao wS
Wy afam 9, gare Al S AW G FAET A
afgm ar  #few & 92 99 Qe FEAT
fram go @@ 7 R aFad STEET
T OWUW]  TIAIE W gewE @A,
gaxw faw ¥ o7 agrafam S vz arEon
¥ faers, QoA & fasre, @ w9
arat & faes A 7 wits amarbwe afe
# oW o wgWmE W7 9T g ol
=rgeqy i g, ey faavy war o ad 2, feer
HO% § AR # |
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T ITAATAH WA, A1 97
Az A g0 afefefy v e w7 dwoar
w st 9T 991 w1 waaz wmr ¥ ofn
THH WiEET § gw wdtrw afest o
st ag Al W ow ooy fRR 6 A
TGS 7L HAAT AHA | A WOTRT THE
0% GEE M FTAT ARA § ;%
aeqr & g qv—gAre faw swmEeT s
ft R agg qfdfed  EW-—meE fremi
wH WA wT wewd gar fwoAgt At
€ foren st wer WA F, vwwwfae Wi
wd F W F g frardiz § wia
& o e F@| wfea 3a% awwa G
0 wwTA # owat v AR oAgwieE 8t
gt wrawr wrd gAw f=or g, A
qmET g, g A agA wredwaw
g7 @ 1 7@ 97 72 P & faarfei A
AW AT oY & - Frordi o fomw Sl
TR F29F 2 HiFLE 17 e azi &
Afawrfeat 3 qaarms adurs & faas = gt
w1 FTared ¢ (7ar & e faet awg & faamdf
air w% ¥2 § 3 feT o3z fear s
foas w7 73 3 3% fow & Tz faar
foma 10 F wE oaqwaa fariz §
oA du fFr AT won g1 §9 Al
grr fe fres 0 e & ogw fradiy @
wHA A IR AT A1 3w fend
frqra w77 T WAr Zen ) AfEE e
F15 TEmE AWA A4 ) 6T, WpeEEr
Zgrf W HW qwIm W O widEs
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FA1 T & g §1 #Ama E FmE Fawem

faardts # sarrs & (et 8, & T
faemdts § womAa vl w8 A Wy W,
21 F goda |7 agi F Frniear w1, foasi
F1 ®1E AfgETE T AR TEA

wft gAmwe wi (A fGEfe) o wr
aar  AEN, TEE1 AWTST R0 T )
wt gzdw fag :awram g1 oam oA A
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gegl 1T Aur AT Am 7 Afew awnae
@ Hamw W & wgm fe Aroo dwrd
F4 safEr w1 @21 97 qAAHAT qET TEAT
aifgn 1 #T fag gmiwwT Sl S SEeET
gam 9w, & gywr s owEn,  Aafa
TEEA AR AIRTI TELAL FT OF AT

If he, compact of all jars, grows musical,
we shall have discord in the atmosphere.

gaferd ArrEsr arvs snre forar ol @ S -
we shall have discord in the atmosphere,
auaeed § wEAEr A4 #t wmdr wafed

Fmaﬁmw&gwwﬁr{l

qeRre F1 AfA K oare § wr fwpr @
TEoge |

for @wg qaraA oA aar w1 gE sEw
413 A AAATT AW TR ATRTL T
T0% & 9% tam fearwm @ 2 ogw
stenfaviver awa & AAE FOOd
W # dAl #r afEma @ wom SAe
v T, WA @ gEEnm AfEar
FqrT A1 AV FE AH 1 ¥F WH 9E
F1 ol W TR FHTeE 9 FaEr g
T Fo7 F fAy dww F 0
a8 g q 7 waaw fear R T
¥ oag wew TR0 2 W& sAafAd wmt aw
AT ARG TR A AT § Ao, A wg o
g7y ATEM E R ww 4wl 97 weena T@l
TE, FET 9T WA FE  WEMI & & W
fows & @ TEId W OSwE 9® 91
Ve 737 9% g A (TAT6 7 w19 9 @ T
g WEA & oA AT A s 0 91 fw
T OATA WA A WA W oAgl 9|
o ot wwa 2 0 oawwar §ofw ggwe

e AT @ e & fan W 3w
A AT aTA % & ) AN aA §
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] afw a gz d T aE § aw aga w9 E

qAATE  FE g TR W AFE | WL W § 9z afw @i adi g

ST FTO0 G & | WU WETA AT T FHT

§ oAty aw At sawr am afzm @ & faar
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fmma 7o fAama so amwar g f
wif A i fafaw 791 o fafaa =fedi
a fgew &1 Hqwr feer 2 @by @@ 9w
wam Ty & &=t av wrsnfaie A

TR NG| WA X goRie § oA WA F o

frag o a & 1 &% mm A fwwmi
AT T FEAAT 7 FTHIE AT AVE H
magtar g et 1w oswm 7 9=

AT 7 A AT 77 wAAT g e aw |

T ¢ WG AT T AT F AT AT
o 6T WA A W W OSEma ¢owW

|
|

Vg & T W A &1 @ ogfaar

#1 feqfr & woar s a6 2 o o 9
# A@re ar &1 Gae #owAr SfEa )

At ara i aw g v amw § fraw ! ¥ = e
v At & WA w1 A e A g

oY AT § W AE wE ;W @
21 W wTT OEE W Er RN E 9 a4

26 ¥ ¥ W owx oa wfwm oww

iy T wwEEm g owiE w91 G%
T qFw gt wr & oA fw oA & owEd
aawe A Wt A g wf F, e e
® gz wfw agy 9 & HE 90 q@eTE w1
A F wAdT & i 1067 § sm faeme
T AYHT A1 A TLRTT AT ATH Al g7 qEy
a7 HIT T AT FH AN A ATAT 65-70 FIF
s 1067 § fAET #§ owwrewr difsw &
LEE U - S R I i i
fareit wrf & Ay fagre & ww oW 2,
T A wRE ¥ 77 & & fF weem
& AT w4 8, AfeT IO 7 A wwe
difer &a & st g ar fqard wiw wmE
qifes a7 wars 71fsT &1 kT 9T 12 FwT
qrfzs-sa "ty w7 27 a4 & 3=t & faq
TAAT TOT AE A T AN LT & | HT gANT

Fé1 AAGen @ warfry g9 & A4 ww |

o W oA ¥ wiwa g g, wfw
g 9% HIWH T AT B Z IAH 100
T gz wzdy fewme & fod A s for
AT ¥ | UF AT WY wWgA B, agd
FHAT w47 W oAd, A1 7@ faw oww #
Heaa @ wfay 7 wfaw dtq s afym a7
aEAT oWy & oww ¥ owre wrd fredr
Frzd At faqr w7 wm w7 9w A s
FHE WT AE AN H AT §U1 WER
T wAlE gt 51 e feer faw e g
"7 [ 572 § 47 AAT F4T A4 QAT AT
wafon w7 wawar & 7 owfad ww oamw 2 fw
fagre 1 3w AW A qEr 1967 T B OATT
de st gT §2 F fEv & i v 4
ur A1 1974-75 W AA F WX T 00T
w Al oAty S R g agE S99
W OE AT G O oA gmma wwE qf 20

fem o & aw w@TA @ 20 0 awEer
g froqwew fofs § o gl w0 e
femr o &, w W W Ay gf Er
1 gmwv a7 fear wr a@ifed o Haoow
Atz § wg qua faar a1 fo 1 g=T,

COE grEwEd oar oW Tz Mt osd b fEg
| faar wmT 2 e oo gfm e s

T oa wwEr 2, faw a1 dfaw w0
ww faar mar &, 39 fem@ & W @Ee
fror @ =nfed

vt am § qz fdsd wrar Smar
fe w1 foelt| =0T & o1 s6r T w0
# T auAr T A & o owd W it
41 97 WA 9EAr g 1 gafad &gt a7 aer
¥ foni g wfgd anfw szt 9 wagz @
F4F @ a@t 07 & ¥ qEel & a9 9T
A F4F #E WT FE AT A
aiEy & @ 77 F @A 9% |
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T AT, IFATSIE WEE, | WR | WORrd g Wi w1 avew giwgei o

I

& ¥ ey whg ofeare § oa v

e &y wira e afone g aw
% fad wofta T 3 1 15 ST 1 T
ZH /O quen w99 9 f§ o' W oA
F ot FaE & smd & o o0 wE oaw
WA FUT | AT W WE AT T TV WWA
wn, w7 A% AW ¥ wfmEml w7 A
& fFa = 47 7, 39 9% §YETL 41 ATE
¥ wrf foim gmmr fawr smo, v oaw
o w4, wiEA AT §w wE0 gur

grfearadl &1 W1 qEAT 99 W0 £ a8

a9 W A & A § Wi e A
F fg v 31
mifenfadi &1 0% W1e wiv & 1 waeei
q Tl qFA AT W AR dr 21
sy A B WA T § -
FIfwAT GTU TATAT AT T § 6T T Wl
§ 7 AT A9 W@ A | e # et
T T@ gAL Ml & 4T AT aar al
feafs G211 wpmm aet € sl wTdE
Bl ST w0 2 AT { LR F awar
sipm 5 afediai #1 i %[ §F owaey
¥ sifzaii #1 W@ wg A o 2, 9 I
ufaqes @2 § ga%l ama e ¥ ey ¥,
8 RSS 75—3

& Fwvaen §, wifar e wdm o et e
TE & TH U7 IR FAAT WHTL G F A
¥ owwTT ¥ §EW S8 Wr TR0
W AE ArA A qTeTe 47wy Arfa g ?

wStaat ywzaq wfwwwe ot (TawE)
ITEAATAY AEE, WA ¥& F qWTa &
T H A o ofom Fagw g fem &
@ @ Z o waa ¥ waw few de
HAT # WIEAE AREarwi  FT ATRAT §T
WA 1972 HARTAT AEA FHT, 1973
¥ wfrgfer g4, 1974 % for werw wer
AT X qATT A GUT WA AATA KT AqAr
TEfar awamdi & qiaw &, o st
q W qFEAT F ¥ O g A
A & wwAraw faefen 0 aqwoe
w WEES A Ew aAr ger 2 e
A AT FT ATET W FAfATr T oAveEr-
H & AT A AET L v FIfART geEE
T W oA far g gg aae wr
FAAT qAF FET FHR I AATT F0IA A
A T E W wmyr A A8 3T R W@
¥ awam 1 manfaw, Aifas gt o
AHEAT | AT T FAA WA A UTIHA
afefeafimi @ g ot & & $9 wind
CECIE T I C - O U € 6
¥ owa 15 W N WmATE g |
gr 7 AT AMT W OATRIT K AT T WA
frar @ w1 2 1 2430090 43 "I ATC
# 1 TR IR ATAT WY ¥ sarwar 2
W OE 1 oEw A/ WA ¥ qiwiagr ¥
gz fafFm & wr wowE ETE
P WL AT A TAW HIEAAT T
@R GE A ArAm A FNdqd guid
3 for fag wwr & TATA T A WL
TE )13 AT MET X AEA DEAT FAT
2, fax =fafer wwm wv afefeafy s
BT AT T O, AWML AT AT miEd g
9 ¥ FT I LA F A @ e
¥ difsa ST w1 w7 00 | 97 @ e
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(ot &7 wfasy M)

F WF TW A AR ¥ #ifFE O Jor &y
G I A

q o & Apmm ¥ ITMESS §EEn
W AR F AR A1 AT AR T
qEEr § 1 I HogT oATA wEt T FEl
9T A A A A U T FHT A AAL ¥
T o ¥ awz ¥ feam &1 gHiET dwer
T 2 AR W ¥ g W o % i
g 3T AEdt o qwan & feadi s
s ot Al ¥ gmm, @@wd ¥
T W 9% W ¥ ra owAr A gfaw
faedy =fgd Hix T oy A $ fear
oy & dr gz ST & & T
W 1 97 W ggAEr g o s o miw
dmfer arr ot 2 1 3w F gfafa g

¥ wq gy wewr @Y W § 41 ommatte

g W FAET LT A 30 & § AT AW
§ fameY wvm Wgdt § f smraa § draw
9 ATz FTAAT AVt A & T G 2
JHAE™ e § 39 ¥ eI wee
wrt T AR ag seer faweed s R
7T g At e o F fear A
ag w@ frr e & &t gEEeim g §
A A e W oAy ol §osw
1 glamr Ao & feam wr el ¥ ol
frerit =ifgy ¥@ 0 AW waed W A
o oA et 41 TR W sfe
fagafare qawa & feaml & aew d
Fror frdawed & wy & o 3w F @i 99
¥ o ¥ w9 gu € @ § wrem A &
forctt w7t § 5wt w1 Ffa fam-
fagrem o B wC W 2 I ¥ o ww
Fr g0 wirs agmw fradt Gifge o w7
- an 9% fawfemEm w0 oww §E OWNEF
w3 TE I @ v iy fawfEem s
N g 777 TAWT AW H IR WL W A
g ¥ T ¥ framdl s o qfeee
k4 ()
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AT A AT T OWTH ATHTT T} AT
AITA & TAIIA A AR AT Ay F
5 =7 =fsw ofcfafy # 37 ax 3 frawe
oF e fawrar 2 @t fhwe o £
A7 § & a3 o1 wfus oy o S gy
frq T aY e 4w § 3@ W™ oW

C R E® owe @1 AT ST & fm

fF owr o3w & ey fEe & w
®1 W WY ¥y wFT F A B 0F qA-
Afer ~eed T ¥ oAy qAa %
e % fad, w9 & wifes, dafre @i
ararfas fw & fad fasit 5t 39 § fa=r-
qeiy Wi 2 gt 8 oww ¥ wmaw ¥
AT FT B A ATE  fEEeAr et
g & noaw & A Wy ooy oy g W
#7 AT AT AT A yE@ I
TS SeEe p TV T
off W faz vigraw (Tema) o SeRArsTay
wEr o anr gemfa & T 1 @/ oo
Iq Aug gHr AzT # s grfa wer
wf o aw qwwd Fr famw
qAT W 9AME AG g I AT
% AeAly FoAAE wIT A FAACTE
gfee & Ifgm Wt g a=z & A E
9 9 K HEieT umrEd W OHG WA
& fao afgx fear war A AT

| WEwr o AR § A T awE fem

T T AR T o A€ AT I & Iww
ATHR IR TA F39 WA T FON0
e ot & wwr oF 1A & fefatids &
¥ Hyof Agt 1 AF 91 AR § <9 76
Fear 1g w fw afe siEgdE @
fefafadsm &1 = qu & g & TP
™ oTm v § e owmfw A4gf gt
Hie o AU 9 A T ¥ TE A
g gate AEned ¥ ot %9 oA| W
e frar fe fefafdws & sma &
AT s fEEr W TE ¥ IWE

AR



69  Gujarat Appropriation

fefafadwm a1 =rd quv & wr, $A¥ETH
T wrgAw feEw gr W, AR arg g
AT At A f T W qArA Ay ww
TG AT AFT | AT 99T WO FFFT ATA
wr # o awom § s § S W ifer
/AT H AT G A AT A )
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IIRNTENRT WEEA, W WAT § (6 qM R
7 ¥ fgwr & fad ammare wom &) feafa
&t Y & | TR, A, WA i, Aot
¥, fagre, wta # afwa 3 ¥ 3@
uf T § feg faslt v fel W 7 g
g s &1 feafa =T 80 o wwm g
W & FAHT 7 At w7 fwiw 3w ae
7 gw qfefeafa & afvfam a i, Fr 37 amz Fr
frafa &€l 21 == o0t ™ ow% =1 =W @

f& #w & wwre, g ity odr feafamy s #
afFd IR0 T 9T w7 w8 S arEae @ |
fra for o s o Freafral & goma wdff woE |
AT A% 1 AT T 2 fF 9528 HwT 972
7% ot o feafet & s 7@ FvE w0 ‘
TIAEA AT W 979 F A1 s 0f 7
afawiw fe=il & wA@ ¥ a9 o7 AT 9
WY AT &1 ATHTL A F20 A 79 | AT 7
T A F AT 97 A F9fa Ay s,
i wmer 7 v AreAd@ ot &
F g7 o wewre A w9 w1 T 2 P
ARTAT AATHT FATS 213 ATIE £ | A7 AT T |
T AT &, 7 Wi ot § W wEra 9w g 2,
FIHR T TF TFHIATC AT | AT IEEATE
a7 TATE FEA FAGHA T FIF | A GO
ar war = (Mterruption) TR
Zrm At 35 fag aar 7w fF awer § G
FTaH & = fAAiET e AT 3 1 7 aumar
# i Ty e v v At S g e e
T OWTH FTRE AT A & WTH AT A6 e #
F gt witwear & B 00T & w9 | M ° 95 1
TH WET £ | WEASETT W 9%aT And & W@
Hifew 7 ag vam § tww wman g o Pt |
gf® SeAnT # OF 912 { F 9T d AT |
JEAT qTE4 T Wy &e R 9| e A
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UFHETATE 7 AT F1 WG A7 Fgy w0 f &7
TR § gy s s R A araf 1 Al
FETA & A7 T qrET & 1 A wrow EY wrr
FAET AVEA A G R E A VCANE T
§ U 41 AT Awe 91 1 2 o wre i o faai-
fam aore St At a7 WA #7 sTEeay Ad
FTHFAT AT ? A i El F A ag awmd
g T Faifar e §1t dY s &1 staer
T T wHAT, daw Ptz f 7 awar
&, ar 7 fraas w i a7 S e g
FT 7Z § a7 ArwAfaT saasar & e SAuAr
AT AT FL L AR AT AT H
| UF AT AgeT g @ E R 13 7
wial § o qEr g & 1 AT W@y,
qra wEtE fe SEr S0 Ay oS fear
&, At g T 3 & e faw o dfam e
v I T A w2 3AE & e o woge
1 3 w0l 7 7 wfaw worgdd 48 faet qeit o

| AT T AT 38w 3G 6 A W e

yfaer 0 wagz & et 3 wo 71 forma &

 fowa & 91 ¥ #7 a2y faw @ EEwE,

w128 fat 7 T 2 9% 919 379 7 g A
39 fas o fer ag fomra nfzd, o fafeas-
frararm wifed | A S Aew & e

| e & fr wedt & adt g fear and, afe

IR A AT fEEr S # 1 arsfawar

- ST AE AT ATAT | A Frew 2 e

AT AR AR KA AT H AW AT w5
& e il feaf aa f e v & s,
WEI, $7, TIEATE, T, AARE T7 AE-
Fi=T of% 2141 & =T AT LT AT WAL
WA B H A IR

AT AT F AAFHE AT FA A AT AT
gri 6 50 9T ATTAT T AT " 513
a7 qTd I 991 TEAT | R F T 0% £ 960
g anw g A fear & 7 Ffaw o
Tt #fefoddy & oo A swEnd =
Y &1 T A gt E s 2

“The most important measure for com-
bating this discase is to ensure adequate
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[eh W<t Fag fravam)
availability and intake of food rich w '
Vitamin A, As a sort of a measure, the
problem can be remedied by the adminis-
tratior: by cnsuring supply of large doses
of Vitamin A periodically.”

I A AT q2OT § T ACTET F T g
& v ggi AT sATeeta A Fra g & ¢
Ty agi faerfaq ‘0’ Sy ot A1 & 7 T oD
¥ A Afzfra 2wz 7 foae & s e g
CIRE ! LT 8T Y FAT F F0 A0 Ay
YR AW ? IWATFS R 1w
IS AW A e ok qg g e

[RAJYA SABHA]

1 g qragd YAy miRaT & fare wAT

g A w0« 4t fratfea g & sfafsiy,
R & qre ¥ 1 a2t W g
¥ 9T wgd i anw a7 W qicing Iz a8
@) IR E I @ E qra g
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SHRIMATI SUMITRA G. KULKARNI

(Gujarat): Mr. Vice-Chairman, Sir, wild some

effort, 1 have gone through the budget

proposals for Gujarat for 1975-76 and the two

Appropriation Rills which are for the

consideration of this House. Sir, 1 would say

that it is by and large a very good budget as
can be expected from a bureaucratic
administration working under President's rule.

With their limited imagination, they have

come up with whatever they could suggest.

But I would still like to submit to you that this

Appropriation Bill and these budget proposals

should not be viewed as they are, but they

should be viewed in the present context of

Gujarat. Otherwise, 1 would say that the

House should pass these- budgetary proposals

because by and huge they are satisfactory. But

when viewed against the present context of

Gujarat, there are a number of issues which

come up before this House. Before 1 put

forward any point, f will just inflict a few
statistical figures on this House. Sir, time and
again it has been submitted here that Gujarat
is passing through a serious drought situation.

As everybody knows, out of 18,100 villages,

rriore than 12.000 villages have been declared

as scarcity villages. Our population in Gujarat
is 2.75 crores. We
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may take that one crore is the urban population.
Out of the remaining 1.75 crores, a little less than
half is the adult population which  requires
employment in the rural areas. As against
this, you can see that today there are only 7
lakhs of persons who are getting relief under
scarcity work programmes. Seven lakhs out of 75
lakhs have got relief. That works out to be less
than 10 per cent. This is the real crux of the
matter. Only 10 per cent of the population which
requires help at this time is getting help. They
are getting  help under the scarcity schemes
while the rest of the 90 per cent is not being
attended to and thus causing trouble in the entire
rural areas and the drought-stricken area of
Gujarat. Now, Sir, what are the scarcity relief
works that are usually taken up ? They are:
minor irrigation, soil conservation, area
development, agriculture and afforestation.
These are the essentia! things  which should
be taken up. In this Appropriation  Bill, the
amount that is being allocated for this is Rs. 4.75
crores and for afforestation Rs. 8,45,000/-.
Sir, it is Rs. 8,45,000/- for afforestation when
one-third of the coast of the country is in
Gujarat, and it is Rs. 4 crores for minor
irrigation, particularly in 3Ught area. Sir, this

shows how this Appropriation  Bill s
inappropriate  in  the present conditions of
Gujarat.

Sir, the second point which 1 would like to
make is that so far, till the end of the last
month, we have spent Rs. 33 crores on relief
work in Gujarat. In the next year, according to
these Budget proposals, it works out to
another Rs. 32 crores which is under the
various plan projects and non-plan projects.
And under the DPR programme, we have got
another Rs. 32 crores. The total amount
available for expenditure for fighting this
scarcity is Rs. 66 crores. Sir, I would like to
submit that in the year 1972, Gujarat had a
very serious drought and at that time there was
a popular Government. In those days Rs. 81
crores were spent on the scarcity relief work in
Gujarat. Sir, since then, the price index has
gone up and everything is costing much
more. So, it will be logical if I suggest that
we require, if not double the amount
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of Rs. 81 crores, at least, Rs. 150 crores. As
against that, according to these budgetary
proposals, only Rs. 66 crores are available
now. Now, I would like to ask this august
House as to exactly what kind of relief work
can we do with mere 66 crores of rupees. Sir,
then it was Rs. 81 crores. Now, it is Rs. 66
crores. Instead of increasing it to Rs. 100
crores or Rs. 120 crores, they are making it
lesser and lesser. This' is what is troubling the
people of Gujarat. And we the Members, who
are coming from Gujarat, who have to
counteract our constituents, have to explain
them as to what is happening. And this is
where the whole rub lies.

Again, Sir, the drought in 1972 had come soon
after the 1970-71 bumper crops. In those days,
people had some savings and they were in a
better position to fight the drought condition,
but now, after three years of consecutive
calamities, one after the other, the drought
conditions are prevailing in Gujarat, and in
£aitch it is nearly for the last four or five years.
Sir, all the saving with the people has been
wiped out. People are suffering from diseases,
malnutrition, and many people are
suffering from night blindness. Against those
ravages of drought conditions, we have to give
them relief. Are we giving sufficient relief in the
face of these difficulties ? And this is the basic
question which T would like to pose vis-a-vis
this Appropriation Bill and  the budgetary
proposals.  Sir, relief is needed today.
Maybe, provisions are made for next year
and they will come.  But God willing, we will
have rains in our part by 15th of June. By 30th
June, most of the labourers and people will
be going and working in their own fields.
Relief works will not be needed at that time.
Whatever relief is needed, is needed now and
today. What is the use of allocating for a later
period ? We have to spend nearly Rs. 100
crores, if not Rs. 100 crores, at least Rs. 70 to
Rs. 80 crores from now on till 30th June.
Are we in a position to do thisthing? 1
don't find that preparation anywhere. There
is no evidence that the Government or the
Administration that is going on  there has
got the preparedness for fighting the
scarcity on this
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vast scale.  Out of these Rs. 33 crores
which we have got, Rs. 15 crores have been
taken out for the Plan projects. The Plan
projects are meant for the improvement of our
backward areas. If we use that amount today|
for attending to the scarcity relief work, which|
is essentially not of a lasting kind of work. Sir,
next year, when we will require this money for
the development of backward areas, we  will
not have the noney. Therefore, the resulf
will be that the backward area will become
more backward because adequate funds are not
available to it and also because we are attempt-
ing to take loans against the plan projects of
next year. Now. this is a very faulty policy|
and it is a very defective thing. It may appear
that today we have provided for Rs. 15 crores
but that is not going to be because that is being
taken away from something which was due
tomorrow. Apart from that, this money is the
right of backward areas and it cannot be spent
on “car-city relief works. Now, Sir, against
this background, my submission is that this
Appropriation Bill is falling short of what it
should have been and what it could have
done.  That is why I say that though the
Appropriation Bill, on the face of it, reads
quite satisfactory but in actual working it falls
short of all expectations and is going to hurt
the people of these parts tremendously.

Now, Sir, these budgetary proposals,
which have been put up. are making the rich
richer and poor poorer. 1 will illustrate how it is
so. In the name of incentives, the industrialists
are getting large amounts but others are not
getting any such attention though they want it.
Now. industrialists are having enough capital
of their own and they do not require any
incentives but under these budgetary proposals
incentives are being offered to them. Now, I will
give you a specific instance.  Gujarat is famous
tor its textile industry. In the textile industry in
the last two years we have had a record profit.
Never before in the history of 120 years of the
textile industry, has the industry earned this
amount of profit. But,

[RAJYA SABHA]

Bill, 1975 80
today, when the Government wants and the
poor people of India are in need of standard
coarse cloth, the textile industry of Gujarat
has refused to produce standard cloth. There
are, of course, penalties but the Government of
India does not seem to be able to enforce the
discipline on these recalcitrant textile
industrialists. They are not producing standard
cloth.  They have made huge profits which
they are not willing to share with the people
of Gujarat and they are also not willing to come
to the rescue of  the people of Gujarat by
producing standard cloth. Of course, the
Government will say that penalties are imposed
; but that penalty is just a mockery, it is not a
proper penalty at all. It is merely an
apology for penalty and it is much easier and
cheaper to pay the penalty and be done with it.
That is what the textile industry is doing.
On the other hand, Sir, the price of standard
cloth has been raised doubly. So, it will be
seen tliat on the one hand the prices of
standard cloth have gone up and, on the other
hand, the textile industrialists are not producing
the standard cloth and the result is that pooi
people are getting more and more frustrated
and in greater difficulties.

Sir, another thing that I want to point out is
that the Gujarat Budget has ceme up with a
deficit of Rs. 3.27 crores. Now, from  where
are we going to meet this deficit: again by
indirect taxes, which, in turn, is again going to
affect the people at large, i.e., the poor people,
who constitute the majority of the people. That
shows that the burden falls again on the
poor people of Gujarat. That is why I
say that the  Appropriation  Bill  and
the budgetary proposals have to take a more
realistic attitude and take into considera-
tion how these proposals are going to react and
influence the functioning of the people and their
welfare.

In this background, Sir, I want to make
four recommendations. Hon. FinanVe
Minister is not here but the Home Minister is
sitting and I would claim his attention on
these issues.
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Firstly, Sir, Gujarat is very rich in its oil
resources. We have been producing crude for
the country and we are very proud of it.
Although the crude prices have gone up in the
course of the last year and a half, our royalty
has not been increased. Today we are getting
Rs. 15 per metric tonne of crude that we
produce. As against this, the prices have gone
up by 400 to 500 per cent. But we, the people
of Gujrat, are not getting any share out cf this
royalty which is our right. If only we were to
get the royalty that we are claiin ing, i.e., as
against Rs. 15 per metric tonne if we are to get
Rs. 500 per metric tonne of crude, we would
not come to the Central Government for any
assistance for anything, may be drought or
anything else, because then there would be
sufficient money. This is a very legitimate
demand of the people of Gujarat, namely, 2
P.M. the royalty on crude should be again
refixed in the light of the oil bonanza that the
oil industry is enjoying. Why should not a
portion of that bonanza be given to the people
of Gujarat also?

SHRI N. G. GORAY (Maharashtra):
Gujarat will be like Abu Dhabi!

SHRIMATI SUMITRA G. KULKARNTI :
Sir, my submission through you would be that
the reference of the Gujarat Government
under President's rule is lying with the
Petroleum Minister and the Petroleum
Minister should expedite this reference and
take a decision at the earliest so that Gujarat
gets its rightful dues.

Sir, the second point that I have got is, the
6th Finance Commission's recommendation
was that relief to the extent of Rs. 4-1/2 crores
should be given. But that was envisaged for
normal times and not abnormal times. It was
expected that the State Governments will be
able to attend to their normal periodical
drought conditions. {Time bell rings) Sir, I
need only five more minutes.

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR): Not five but
two minutes.
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SHRIMATI SUMITRA G. KULKARNI: I
will be finishing quickly.

We have been caught up very much before.
Hardly the recommendations had come the
drought also came. The Gujarat Government
had no time to build up its surplus stock so as
to meet the drought conditions. So, if the
recommendations are forced on us today we
will be in a real difficulty. Even Mr.
Brahmananda Reddy who was the Chairman
of the 6th Finance Commission, has submitted
on the floor of this House that this
recommendation should be withdrawn. So
would like to urge upon the Finance Minister
that he should rise to the occasion and cut
through the inertia that his Ministry is
suffering from and they should take a bold
decision that the 6th Finance Commission's
recommendations should be postponed.

Now, Sir, the third recommendation of
mine is, through you I would like to submit, if
we want to fight scarcity and give-some relief
to the people of Gujarat, then the honourable
Railway Minister should come forward. We
have got the Bhavnagai -Tarapur railway line
which has been fully approved but the scheme
is lying here and gathering dust in the shelves
of the Railway Board. Sir, my submission is
that if we just start work on- this line, it will
give tremendous relief to the people of
Gujarat by way of providing work to many
people and encouragement to some people
because some people can thus be taken care
of. Unless this railway line of Bhavnagar-
Taiapur is taken up, no large-scale work or
help can be given to them. Similarly, Sir,
broad-gauging work of the Viramgaon-Okha
line also should be expedited so that it can
take five to six thousand labourers instead of
the present three thousand labourers who are
employed there today. If that kind of relief
comes, it will help Gujarat.

Sir. the last point is about the glut in
cotton. Gujarat is the only part of the country
where we are producing not only one-third of
the entire cotton produced in the country
but also long-staple cotton
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which matches itself with the Egyptian cotton.
We had to invest a hell of a lot on research
and also on capital to produce this. But today,
unfortunately, the Cotton Corporation is not
lifting this thing with the result that our
godowns are glutted with long-staple cotton
and it is being sold along side short-staple
cotton. This is a financial loss to the
agriculturists of Gujarat who are already
suffering and this should be avoided because
this long-staple cotton, if lifted, is not going to
cause any loss to the Government. We can
export it and earn foreign exchange and that
way the Central Government can benefit itself
and also the agriculturists of Gujarat.

Now I want to reply to Mr. Shekhawat
because he has mentioned. . .

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR) : The Minister
will reply him. Already you have taken...

SHRIMATI SUMITRA G. KULKARNTI:
He has said that today our party position is
different. Sir, we are quite capable of taking
care of ourselves and we will meet any
situation that will arise.

The second thing he said is. . .

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR): Now you need
not reply to all his points.

SHRIMATI SUMITRA G. KULKARNTI :
He said that the people of Gujarat should be
prepared for facing an attack from Pakistan.
Let me tell him. Sir, drought or no drought
the people of Gujarat are ever vigilant and
ever ready to fight any kind of attack from
Pakistan or any other country. We do not
require anything. We have been vigilant not
today but through the centuries. No other
party should feel that because the people of
Gujarat are not prepared they should be given
encouragement. The people of Gujarat are
fully aware of the danger that they are facing
and they are quite capable of facing that
danger. I would only submit to the Opposition
that they need not have anxiety on the
score
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that the people of Gujarat are not ready. We
are contributing in the national defence as
they are doing through the centuries.

Thank you.

SHRI UMASHANKAR JOSHI: Sir, I won't
take long. The main calamity in Gujarat is that
of drought. In our language we say that there
are two types of difficulties—aasmani and
sultani. The aasmanl, the heavenly wrath has
descended on Gujarat for the last three years
and last year the wrath of the Government
descended relentlessly on the people of
Gujarat and it is not in any mood to end itself.
The elections have been postponed on account
of the capricious reason of there being drought
conditions. I reminded the Home Minister at
the Legislative Consultative meeting when he
also referred to the law and order situation in
Gujarat, that they were keeping their options
open while they were denying the people of

Gujarat their democratic right to have
elections and through elections a popular
government. Meanwhile, momentous

decisions are being taken and the people of
Gujarat are deluded into believing that the
Narbada water dispute is being tackled by the
Government and tackled in a way that is
beneficial to the people of Gujarat. I do not
want to speak as one mainly interested in
Gujarat affairs because very rightly in the
agreement that was signed it is mentioned: It
is agreed that the development of the Narbada
waters should no longer be delayed in the best
national interest. This is a matter of national
interest. Where questions of security are
concerned we say that we will have only
bilateral discussions, we will solve our
disputes by holding bilateral discussions and
this is a very sound policy but where inter-
State matters are concerned why is it not
possible to solve these matters ?

The four projects that have been granted in
favour of Gujarat and the other four that have
been in favour of Madhya Pradesh do not take
us far, as far as the main  dispute is
concerned, let us avoid



85 Gujarat Appropriation
the word 'dispute’, as far as the main solution is
concerned. We want production of more
foodstuffs. It will take 10 or more years even
after  you decide  upon the height of the
Navagaon Dam. As far as Gujarat projects
which have been cleai-ed are concerned
nothing special has been done to Gujarat. As far
as Madhya Pradesh projects are concerned they
can be prejudicial to the final decision to be
taken on the height of Navagaon Dam.  So I
would urge upon the Government, specially
the Minister tor Agriculture who has a
dynamism about him and who has a way
of tackling whatever difficult problems he
has faced in any Department in his charge, to
consider  these problems seriously. He
said the other clay in Ahmedabad that if
we could solve such problems as the river
water disputes, not only we could be  self-
sufficient in the matter of foodgrains  but we
could even export foodgrains. I would like to
agree with what he says, but precious little is
done in this matter. The people of Gujarat are
just deluded into believing that they are
really  getting something from  these
Narmada water projects. Sir, the Government
should see to it that the main pro- j ject is
cleared as early as possible. This would
fortify us  against the  heavenly ' wrath
that descends upon the people of that part of
our country.

Why should elections be not held ? No
cogent reason is advanced. The Minister said
in the other House that the present time is not
congenial to the holding of elections.
Congenial to whom ? To the ruling party. My
friend Shri Tndradeepji suggested that the
ruling party has its own designs in the matter.
Why could they not announce at the

Consultative Committee meeting two months
ago that they would not hold the elections
before the rains came, i.e., beore the monsoon
ended ? Why could they not give—or did not I
give—even last month a categorical reply in
this matter by stating that the elections j would
be held in a certain month ? The Government is
playing with the fate of the people of Gujarat,

and their credibility.
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as it stands today, does not permit the
people of Gujarat to think that they are serious
in the matter. There is a doubt lurking in
the minds of the people that elections may
not be held even after the monsoon. An
atmosphere of fear psychosis is sought to be
created in this country in certain  ways.
This may land us into a political situation
where elections may be a thing of the
bygone times. So let the Government listen
to the legitimate demand of the people of
Gujarat. They have been agitating for the past
few days, and they are bound to agitate, for
early elections in Gujarat, in the absence
of the popular Government, what do you
expect? Governor's Rule for the people?
At  the last Budget discussion, I drew the
attention, of the hon'ble Minister that
during the previous President's Rule, the
available cultivable land in Gujarat was
distributed among the Scheduled Castes
and Scheduled Tribes people—a portion
was  distributed. Could they not
proceed with this activity ? 1 would like
to  hear  that they have distributed all
available land to the landless, specially
those among the Scheduled Castes and
Scheduled Tribes. Despite  the  slogan
mongering in favour of socialism, very
little is done for landless among the
Scheduled Tribes and the Scheduled Castes
all over India, specially so in Gujarat which
is under the President's rule. The Budget for
the country as well as what is under
discussion today are the documents which
show that even a non-socialistic
Government could not have come
forward with more reactionary proposals
than are touched in these documents.
Thank you. Sir.
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"Satyagraha for Gujarat poll begins: More
than 200 Congress (O) Satyagrahis courted
arrest here today some distance from Raj
Bhavan, as the party launched its civil

disobedience movement for early elections
to the Gujarat Assemb- <

ly"

§ Q@ |EAT § OATaET ST, SHETHEEAT
7 w7 O K, AT &, wwi ST A
# &% TIX, AW X WAT T T, T97-
a7 T |\ 0% A freve 4 fe fee ¥
FATT E1 91T TF qAMT K1 a7 TR fawger
AT g AT oAy, fee f g oweAr #
N FAAat 1 a7 w17 ¢ R o250 AW
freere 2t 9% &

dreeft @it, arg daEn, 50 e A 3o
50 @ & A% a9 § fF oameaw wm 9w
fmt & dor a7 sfamr w1f o7 s @7 faam
i weme W fadEz sy 2, faerr T
g1zl i &7 Sg oardt g oW g

aamy wifez # wirmwt & wawe fwar,
a1 W% § yH ) wg franedi g
wv faar 2 fo w3 wfg & oedro %y

[25 MAR. 1975]

TS O9AW AG T T, w9 qArE
QAT & a1 W @95 a6y qAaq q
AN AEl FCT 9O, .

"The Satyagrahis from Ahmedabad city
and Khaira district including about 50

women..."

"... were rounded up after they made a
valiant bid to break the concentrated ring of
police cordon. They started in a procession
through the city from the main market."
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SHRI YOGENDRA MAKWANA
(Gujarat): This Budget is a routine Budget.
Unfortunately, it is a deficit Budget to the
extent of Rs. 3.27 crores as rightly pointed out
by Mrs. Kulkarni. The deficit will be
collected through indirect taxes and it will be
a burden during these scarcity conditions,
when the people of Gujarat are passing
through critical conditions. The main question
before us in Gujarat is the unprecedented
drought prevailing there. The Government of
Gujarat
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has so far spent Rs. 35.50 crores only. The
amount for scarcity relief in Gujarat is not
large. Last year when there were scarcity
conditions Rs. 81 crores were spent by the
then popular Ministry. The scarcity condition
is rather grave and it will require not less than
Rs. 120 to Rs. 125 crores for meeting it.

My esteemed colleague, Mr. Indradeep
Sinha, spoke of the Gujarat Vidyapeeth. This
noble institution was founded by Bapti with
lofty ideals. But what is the condition
prevailing there now ? Mr. Morarji Desai who
claims himself to be a democrat is no less than
a great autocrat and a dictator here. He and his
lieutenant, Mr. Ramlal Parikh, who is alleged
to be a CIA agent, are crushing the teachers
and the student in this Vidyapeeth. Enormous
amounts from the University Grants
Commission are taken by these people and
they are used for their political activities. Mr.
Morarji Desai has made his headquarters in
this Vidyapeeth, and it has become a centre of
his political activities which are carried on
from here. Sir, I ask the Government through
you whether this money intended for the
Vidyapeeth is to be spent for the political
activities of Mr. Morarji Desai and of the
Congress (O).

Is it for the welfare and for the education of
the students of Gujarat who are receiving
education in this University ? Sir, since the
last 73 days agitation is going on and this
autocrat, Mr. Desai, and his lieutenant, as I
told you in the beginning, a C.I.A. agent, Mr.
Ram Lai Parikh...

SHRI VEERENDRA PATIL (Kar-nataka):
On a point of order...

THE VICE-CHAIRMAN (SHRI JAGDISH
PRASAD MATHUR) : Come to the Gujarat
Budget.

SHRI VEERENDRA PATIL: I rise on a
point of order. It is a well known convention,
and also according to the rules, that we should
not make wild allegations against 3 nerson
who is not in this House

[RAJYA SABHA]
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to defend himself. If the hon'ble Member
wants to say anything against that particular
Member he must first inform the Chairman,
take his permission andl then he can make the
allegation. Mr. Morarji Desai is an honourable
Member of the other House. So if there are
any allegations, then why not the hon'ble
Member persuade his party Members to make
this allegation in the other House so that he
can give adequate reply or whatever
explanation he has to offer he can offer that
explanation in the other House. In this House
he cannot come and offer explanation. When a
pet-son is not in a position to come to this
House and offer any explanation with regard
to the charges that are being made against
him, I think it is not fair on the part of the
hon'ble Member to make the allegation.

ITARTET (1 WUE wATE ATeT)
droht T & oare ¥4 s 2 :
WEET F

SHRI VEERENDRA PATIL : He is
not a Member of this House. I am not
objecting to his making allegations. What I
am objecting is that he is a Member of the
other House. He can persuade the Members of
his party there to make such allegations in the
other House so that Mr. Morarji Desai can
give a satisfactory explanation.

guAaTAas (sl WUEWm GEIE WTET)
qifz S, faaa

g 12 £ | AT F

I o s &
=1 & 5 =% &= oA
wETT faear §

AT, IFTT FHREM Bl T

owren arw oaer gr odr fae w3

SHRI YOGENDRA MAKWANA: My
friend is unnecessarily annoyed.

SHRI K. N. DHULAP (Maharashtra)* Ijet
him prove the anti-national activities of that
particular person. What is the use of making
allegations here ?

SHRI YOGENDRA MAKWANA: My
friend, Mr. Patil, is unnecessarily annoyed. I
have never charged Mr. Morarji Desai
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as a C.ILA. agent. I only said that Mr. Ramlal
Parikh is alleged to be a C.I.LA. agent. Sir, 1
have got many proofs with me. Here, is a
leading weekly of Gujarat. I'arivartak, where
the activities of Mr. Morarji Desai and Mr.
Ramlal Parikh are given in detail. And what is
going on in the Vidhyapeeth is also given in
detail in this weekly. I do not want to read out
every line and page of this weekly.

ol AT : FET g7 8 7

SHRI YOGENDRA MAKWANA : It is
published by your ex-S.S.P. and P.S.P.
friends in Gujarat.

St oA ;. TAAWE wOE W 2R
7% Aq qI9 &40 1

SHRI YOGENDRA MAKWANA : As I
rightly said, this Vidyapeeth has become the
headquarters of Mr. Desai and Mr. Ramlal
Parikh and is the centre of his political
activities. Funds which are allotted by the
U.G.C. are diverted and misused for other
departments.

Sir, one jeep car and a station wagon is
provided for the Rural Extension Services and
the department of Social Education to this
Vidyapeeth by the U.G.C. which is used for
political activities.

Unfortunately in Gujarat nobody is there to
point out these facts to the Government and no
paper—and when I say no paper, I am taking
about the daily papers which are owned by
those who are supporting Mr. Morarji Desai
—is interested in highlighting these facts. And
that is why I am forced to utter these words in
this august House and bring it to the notice of
the Government. I have already written a letter
to the Prime Minister demanding an enquiry
into the activities of the management of this
Vidyapeeth. Sir, for the Department of Tribal
Education and Continuing Education, lot of
funds are given to the Vidyapeeth. This
Department exists only on paper. There is no
such Department at all. And the money taken
by way of
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salaries, etc. is misappropriated. Therefore, I
request the Government to institute an enquiry
against this Vidyapeeth at an early date.

Sir, so many friends from the Opposition,
including Mr. Rajnarain, have talked about
elections in Gujarat. I may tell Mr. Rajnarain
and his friends that we are never afraid of
elections in Gujarat. We are very much for it
and we ourselves have demanded elections
there. But do you know the condition
prevailing at present in Gujarat ? When you
talked about scarcity, when you described the
pitiable condition of the rural poor in Gujarat,
you forgot that this condition in Gujarat is to
be handled first and not elections. The people
of Gujarat are not interested in elections at
present. But they are interested definitely in
food. They are interested in meeting this
scarcity condition. We are trying our best to
meet this scarcity condition and at this time,
from the house-tops you shout about elections
and divert our attention and the Government's
attention. What did Shri Morarji Desai and his
party, who always shout about democracy, do
during the "Navnirman" movement ? They
forced the MLAs to resign. They beat up some
of them, as I pointed out during those days in
this august House. Even my house was attack-
ed. My family was attacked. So many others
were attacked. Now, these people, the same
people who did these things, who killed
democracy in fact in Gujarat, are shouting in
the name of democracy and asking for
elections in the name of democracy. The man
who never behaved like a democrat, the man
who was ever an autocrat, is now speaking in
terms of democracy. What is democracy to
him, I do not understand. The ideas of
democracy to him are quite different, I think.

st qemTeE™ @ ag ofiag ST §
SHRI YOGENDRA MAKWANA: Why is
Mr. Rajnarain so agitated ? Some 13,000
villages out of 18,000 villages in Gujarat are
affected and 7 lakh people are employed in

these scarcity relief works. There is scarcity
of drinking water also in most of the



95  Gujarat Appropriation

[Shri Yogendra Makwana]

villages and the whole administration is en-
gaged in meeting this scarcity condition in
Gujarat. At that time, how is it proper to hold
elections ?

Sir, I say, therefore, that those who are
shouting in the name of democracy and those
who are shouting for the elections there are
not really interested in the elections, but are
interested only in achieving their political
aims and they have np place in Gujarat. The
people of Gujarat have known them rightly
during the days of the Nav Nirman Samiti
movement. After that also, Sir, they were
shouting against corruption. But, Sir, what did
they do for removing corruption ? Did they
continue their fight against corruption ? I
would like to ask my friends who are shouting
against corruption and also Mr. Desai and his
colleagues as to what they did to remove
corruption in Gujarat. What have they done to
eradicate corruption from the bureaucracy in
Gujarat ? They never did anything about this.
They were only interested in Kkilling
democracy and in removing the -elected
representatives of the people of Gujarat and
now the"y are shouting for a representative
Government there. Sir, I will say that they
have no national spirit also. I say this because
the Other day, Sir, they wen; to the Raj
Bhavan to hoist the people's flag. In the name
of the people's flag, they are insulting the
national Hag. The national flag is there. What
does it indicate ? What is the people's flag ?
The national flag also is the people's flag; the
tricolour is also the people's flag which is
flying on top of the Raj Bhavan in Gujarat.
They must realise these things. But they are
marching to the Raj Bhavan to hoist what is
called the people's flag ! Sir, this is an insult to
the national flag. Therefore, those who tire
shouting in the name of democracy and in the
name of representative government, have no
right to talk about these tnings.

SHRI RAJNARAIN
~cngress party's flag ?

What is your

[RAJYA SABHA]
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SHRI YOGENDRA MAKWANA : If
they are really interested in the welfare of
the people of Gujarat, they should go to
the villages and they should help the
people and try to mobilise money, food-
grains and other things from the other
parts of the country and bring them to
Gujarat to help the people there. But, as
I said in the beginning, they are not in
terested in the welfare of the people of
Gujarat and they are interested only in the
welfare of their party. Therefore, Sir, they

SHRI RAJNARAIN : Ours is also trie
people's party.

SHRI YOGENDRA MAKWANA :
shouting about the elections to be held in
Gujarat.

Sir, as 1 said earlier, the conditions in
Gujarat are very difficult and the scarcity
there is very acute. Therefore, it is very
difficult to collect this deficit of Rs. 3.27
crores from Gujarat and this is a national
calamity now there. So, I request the
Government to mobilise all the resources for
helping the people of Gujarat.

With these words, Sir, I support this.

SHRI VEERENDRA PATIIL: Sir, our
sympathies go to the people of Gujarat who
are, unfortunately, facing an unprecedented
drought situation this year.

Sir, I may tell the House that out of the 19
districts there, 14 districts are famine-affected
districts and out of the 18,604 villages there,
as many as 12,000 villages are badly affected.
Sir, this is not the first time that the people of
Gujarat are facing such a situation. In the year
1972 also, Sir, there were famine conditions in
this State. But this time it is more acute and
that is why I say that the famine in that State
this year is unprecedented. But, Sir, I must say
that the relief measures taken by the Governor
are very meagre and inadequate to meet the
situation there.
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The people are suffering in more than 12,000
villages. But so far the relief operations or
works are going on only in 4500 and odd
villages. They do not have drinking water
facilities. They do not have fodder for their
cattle. They are facing unprecedented
hardships. And the Governor who is ruling that
State at the moment has miserably failed to
mitigate the hardships of the people. That's
why we demand that only a popular govern-
ment, if it is installed, will be in a position to
face this unprecedented situation successfully.
There is an instance or an illustration before us
that in 1972 when there was famine, at that
time there was a popu-erpment in Gujarat. |
think at 1 ha: time also the ruling Congress was
in power. And we are prepared to give credit
to the ruling party that during that time in 1972
they did their best to mitigate the hardships of
the people. They spent nearly Rs. 94 crores.
But what is happening today ? Everybody in
this House, whether sitting on that side or on
this side—everybody agrees that this time the
situation is worse; it is unprecedented. And
what is the amount provided for and what is
the amount spent ? Hardly 30—33 crores.
That's why we feel that because there is no
popular government, there are no people's
representatives, they do not have any voice.
Therefore, the people are suffering. In order to
mitigate their suffering, it is very necessary
that a popular government should be installed
as early as possible.

Sir, the hon. Member on that side says: How
can we do this thing when the people are
facing unprecedented drought and hardship
and where is the time for the bureaucracy to
hold elections and all that ? Sn, I must humbly
submit that if they wanted to hold elections
they would have held the elections in the
month of either November, December or
January. Nothing had prevented them from
holding elections. Now an agitation is going
on and in today's papers we read that two
hundred and odd people have courted arrest.
Sir,... 8RSS/75—4
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SHRI YOGENDRA MAKWANA: You
know that during December the delimitation
work was going on.

SHRI VEERENDRA PATIL: At that time,
delimitation work was going on, and now the
Election Commission says, "We are prepared
to hold elections at any time". The Election
Commissioner has coma out with a
statement— and it has appeared in all papers—
that so far as the Election Commission is con-
cerned, they are ready to hold the election even
at a fortnight's notice. Now the delimitation
work is complete. But you say that there is
now drought. You find out some excuse or the
other to postpone elections. Why I am laying
emphasis on this is because, I must say with a
heavy heart that the ruling party is losing faith
in democracy. They are losing faith in
democracy, because in Gujarat, they can say,
because of the drought they are not in a
position to hold the elections, But what is
happening in other States ? I can quote the
instance of my own State. There is no drought
in my own State. Taluk Board elections. Taluk
panchayat elections, Panchayat elections, etc.
have been put off. Elections to the Bangalore
Corporation have been put off. Elections to
Municipalities have been put off. I want to
know, why ? In Broach, I do not think,
conditions are bad; this is not the area which is
famine-stricken or drought-a'lected. Why are
you not holding elections to the Broach
Parliamentary constituency ? In Barpeta
constituency elections were held.

There is a vacancy after the demise of late
Mr. Krishna Menon in Kerala, but the
elections have been put off. If you have got
faith in democracy, then wherever there is a
vacancy, it is the duty of the Election
Commission and the Government of India to
see that elections are held as early as possible.
This morning, there was a protest and a walk-
out because the Delhi Corporation has been
superseded. It has been taken over by the
Government. In the normal course, if they had
allowed the Delhi Corporation to function,
then it
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[Shri Veerendra Patil] was incumbent on the
part of the Government to hold elections in the
month of May. They are afraid to hold the
elections. They are afraid to go to the polls and
to face the people. That is why this excuse
came very handy to them. Since a stable
Corporation was not possible, they have taken
over. Now, they can put off the elections for
one or two or three years. That is why 1 say
that the party in power is losing faith in
democracy. That is not a healthy sign. An
agitation is going on. Hon. Members on the
other side know that when agitations start,
they become violent because they have had the
experience of such an agitation launched by
Nav Nirman Samiti. We should not give any
scope for any party or organisation to launch
agitation. Otherwise, the ruling party will be
creating an atmosphere in the country that they
can understand the language of agitation onTy.
We should not give any such scope to any
political party. Therefore, I join with my other
colleagues in demanding that there should not
be any delay in holding the elections and the
elections should be held as early as possible.
When there is any agitation, they should not
give any scope to continue the agitation.

I want to make out one or two pornts. I find
in the budget that a Harijan Development
Corporation is going to be established. But
they have not provided any funds at all. What
is that Corporation going to do if there are no
funds at all ? 1 want to know from the
concerned Minister for what purpose this
Corporation is proposed to be set up and what
is the amount that has been provided or is
going to be provided for this purpose. Is it
only a political gimmick to attract the
Scheduled Castes people when the election
takes place and to tell them that such a
Corporation is going to be set up for their
amelioration and a lot of funds are going to be
provided ? I do not wish to take much time of]
this House because what 1 find today is that so|
far as famine is concerned, famine relief is
entirely manned by bureaucracy. There
is no Town Panchayat.

[RAJYA SABHA]
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There is no District Panchayat. There is no
Municipality. There is no Assembly. There is
no popular government. [ want to know who is
manning these reiief operations. If there had
been no Assembly, but there were District
Panchayat or Town Panchayat or Municipality
elected by the pecple, I would have
understood. All these institutions have been
supei seded and taken over by the officer and
the entire famine relief work is being manned
by the bureaucracy. That is why there is so
much of resentment, discontentment and
dissatisfaction that is growing and the people
are suffering. They are allowed to suffer like
that. So, in the interest of democracy and the
people who are put to untold suffering, I
would like to make an humble appeal to the
Government to see that popular Government,
popular District and Town Panchayats and
Municipalities are installed in office as early
as possible. With these few words, I conclude
my speech.

DR. K. MATHEW KURIAN (Kerala): Mr.
Vice-Chairman, Sir, the Budget for Gujarat
makes an estimate that after the Revenue and
Capital Accounts are taken together, there will
still be a deficit of Rs. 2.37 crores and,
according to the State Government's own
admission, the State Government would have
overdrawn its cash balance by Rs. 6.57 crores
at the close of the current year. As a result,
you will find that in addition to the heavy
withdrawal of cash balance, in addition to the
deficit in the coming Budget, the State
Government will have no recourse except to
have further taxation on the people. Sir, the
State Plan for 1974-75 consists of resource
from the State and the Central assistance,
Unfortunately, the Central assistance for the
State Plan for 1975-76 has been assumed at
Rs. 32.17 crores which is of the same order as
that of the current year. In fact, if you take into
account the increase in prices, in the coming
year's annual plan, the Central assistance for
tho State will be substantially lower in real
terms compared to the Central assistance of
the current year. Sir,
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you will also find that in the statements
provided by the State Government, certain
moneys have been provided for drought relief
which is one of the major problems of the
Gujarat State today. In addition to the Finance
Commission's non-plan allocation of Rs. 4.55
crores, a provision has been made in the
Budget of hardly Rs. 11.60 crores. Of course,
this is in addition to the special provision of
Rs. 15 crores for relief works. But, I would
like to point out that according to an unofficial
estimate, the amount required for relief will be
anywhere near Rs. 100 crores. Rs. 100 crores
will be required immediately for drought relief
in Gujarat. And, in fact, there is another
unofficial estimate which puts it around Rs.
200 crores. So, against this estimate of Rs.
100 crores or Rs. 200 crores of real need
regarding the drought assistance, a provision
has been made of Rs. 11.60 crores, plus a
special provision of Rs. 151 crores. Therefore,
it is very clear that the Gujarat Budget makes
only a very paltry provision for drought relief
which is one of the most important problems
facing Gujarat today. Now, unfortunately,
despite the serious drought, where there were
starvation deaths, where even the mothers had
to sell their children, where the Adivasi people
had to live on the barks of the trees—
converting the bark into a paste and eating
it— and despite such severe conditions, the
Central Government has been pleased to give
only this small amount of Central assistance
which is, in money terms of last year, unfair
and unjust to a State like Gujarat. Malnutrition
has led to epidemics in several parts of the
State. In fact, in May and June, the
Administration will have to face the problem
of providing drinking water t0 a large number
of villages. No provision really exists now.
All this comes in the backdrop of the
Presidential rule in Gujarat which has no
relation to the needs and aspirations of the
people.

Sir, according to a survey made recently by
the Institute of Political Science, under the
guidance of its Director, Prof. K. S.
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Mawani, and assisted by Mr. Yeshwant
Janani, to elicit public opinion about the
anticipated elections, the survey has revealed
that 70 per cent of the voters of Gujarat want
elections to be held right now, and 75 per cent
of the people want popular ministry to be
installed immediately. Sir, this is the result of
an objective study made by the Institute of
Political Science which comes out very
clearly that 70 per cent of the people do not
want the Presidential rule. On the contrary, the
Central Government still thinks that they
should extend the President's rule, thereby
butchering democracy in Gujarat. Gujarat is
highly anti-democratic Perpetuating
President's rule in and unjust on the part of the
Government. Sir, the Home Minister, Shri K.
Brahmananda  Reddy,  defended  the
Government's  decision to extend the
President's rule in Gujarat and he said in a
statement made on February 27 that the
President's rule in Gujarat is being extended
on the ground that elections would interfere
with relief operations in that drought-hit State.
This was his defence and he wanted
postponement of the elections on the plea, on
the completely indefensible plea, that
elections would come in the way of drought
relief. Sir, what are the realities of the
situation ? During the President's rule the
amounts spent on drought relief have gone
down the drain and have been pocketed by
contractors, by officials and by various other
types of corrupt people and there is nobody to
put popular pressure on the administration
because it does not exist.

Sir, let us look into the relief operations. A
report which appeared in The Stat of Calcutta,
dated the 19th February, 1975, says and [
quote :

"All the political parties, including the
Congress—Sir, I underline the words
'including the Congress'—criticise the
Government's relief operations. Many
people in the scarcity areas feel that a
popular Ministry is better equipped to deal
with their problems".
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Here is a statement appearing in the press, a
report in the Statesman, conclusively
asserting. that all political parties, including
the ruling Congress, are unanimously
criticising the relief operations under the
President's rule. And, the statement goes on
say that:

"A team of experts who visited the
drought-hit areas last year reportedly found
that the State's claims were exaggerated.
The people in some affected areas have
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challenged official claims that the number
of relief works and wages provided are
adequate".

Sir, on the contrary, this publication of the
Government of Gujarat "Twelve Months of
President's Rule in Gujarat" makes all kinds
of tall claims, which have no relation to what
actually happened in the field.

Sir, during this President's rule we find
autocratic, semi-fascist attempts to curb all
agitations. | have got here, Sir, one interesting
case. Sir, this is the case of a journalist. Sir,
this is reported in The Indian Express, New
Delhi, dated the 9th August, 1974. I quote.

"Some 25 journalists were beaten up by
the police outside the house of Mr. H. C.
Sarin, Adviser to the Gujarat Governor,
here this morning."

Why did the police beat up the journalists?
Because the journalists had gathered there to
see Mr. Sarin and to protest against the police
harassment of a journalist. Just because the
journalists went infront of Mr. Sarin's
residence to protest against the harassment of
journalist, police terror was unleashed against
the journalists in Gujarat; that is what is
happening.

Sir, similarly, I would like to bring to ycur
attention another important matter. Sir, in the
Additional Accountant General's Office in
Rajkot certain employees were arrested and
the Finance Minister made
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a statemem in the Lt>k Sabha on 22nd
August, 1974, where he said:

"The strike affected about 20 Audit :>nd
Accounts Offices in the country. In the
offices at Rajkot and Gwalior there were
cases of serious intimidation and violence
by some striking employees with the
consequence that they were arrested by the
police."

Sir. in fact this statement of the Finance
Minister in the Lok Sabha is absolutely untrue
and I have got information to show that the
employees in the Additional Accountant-
General's office in Rajkot were arrested tor
one hour because of the one-hour
demonstration on 7-6-1974 between 4.30 and
5.30 p.m. and not for participating in the strike
on 10-5-74. The demonstration was also
peaceful as can be seen from the charge-sheet
given by the police itself. Therefore, I am
trying to show that even the charge-sheet of
the police does not show any violence or inti-
midation but the Audit Department gives a
brief to the Finance Minister and he reads it
out in Parliament which is completely contrary
to what the real facts are. 1 would therefore
request the hon. Finance Minister through the
Deputy Minister who is present to verify the
facts. {Time bell rings) T will take only two or
three minutes more and complete. In the Audit
Department throughout the country and in the
Rajkot office there has been unfettered use of
DIR, unfettered use of police to intimidate the
working class.

Lastly, Sir, I come back to the main point,
namely, why all these are happening. Drought
relief is not adequately met, there is nobody to
demand adequate assistance from the Central
Government consistent with the demands of
the State. Police power has been unleashed
against tournalists, against middle-class
employees and against Audit Department
employees because somebody who has no
direct relation with the people rules in
Gujarat.

Sir, what is happening today ? Today in
this House a question was raised regarding
superseding of the Delhi Municipal
Corporation and the Home Minister
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was defending itin a most shameful
manner. At the same time, in Kerala
for instance, the Kerala Government has lost
its majority.  Six to seven Muslim League
MLAs have ceased attending the
Assembly.  They boycotted the Assembly
and as a result, the Congress-led Govern-
ment, the Achuta Menon Government
which is propped up by the Congress has lost
its majority.  But the Government in Delhi
wants to protect it and Borronh hat. already
come out for giving. .. (Interruptions) ... a
lot of incentives to the Muslim League.
They are still fishing in troubled waters.
You are a minority there, if the Central
Government wants to take a consistent stand,
let them take a principled stand on this.
Let them not have double standards. It has
one standard for Gujarat, another  for
Bihar and  yet another for Delhi.
Kerala was the first State where the
elected Government of Shri EMS
Namboodiripad had a solid majority of
one in the Assembly for the entire period of
its existence and ii was dismissed by the
then Congress President who is the
Prime Minister of today, Mrs. Indira
Gandhi.  Sir, this is the attitude of the
Central Government that even when a
State Government has a majority as proved in
the case of the United Front Government of
1957-59, it is dismissed by the Central
Government. Today the  Delhi
Municipal ~Corporation is  superseded.
Elections are not being held in  Gujarat.
Therefore, 1 demand that the Central
Government should change its anti-demo-
cratic, semi-fascist attitude, they must avoid
double standards and have a principled
stand on all these questions.
Otherwise the rising tide of revolution
against the Central Government which is
today visible throughout the country will
come and give a bigger jolt and the Central
Government will have to face the
consequences.

SHRI K. N. DHULAP: Mr. Vice-
Chairman, Sir, if one goes through the
report that has been given to us on this 12-
months President's rule in Gujarat and one
tries to read between the lines it will appear
this President's Rule is a boon to

the people of Gujarat. Everything that has been
done by the Government during this Rule for
one year is in the direction of dealing with
every situation very effectively and nothing
has been left to be done by the popular
Government that is to come in Gujarat.
Therefore, 1  would request the hon.
Minister who is going to reply to this debate
that she should give a clear-cut assurance to
this House as to when elections are going to
be held in Gujarat because the condition of
Gujarat, created by unprecedented drought,
is such a serious one that not only the
people of Gujarat but the people of
Maharashtra are also  going to  suffer.
Gujarat is so adjacent to  Maharashtra
that whatever happens in Gujarat has
serious  repercussions on the economy of
Maharashtra and on the people of Maharashtra.
Therefore, elections should be  held
immediately. At present the President's Rule
is not the rule of the people. The present
administration is not in a position to deal
effectively with the serious situation which
Gujarat  has to face. So far as doing
something about the drought, it appears that
the condtion is going from bad to worse.
Billions of cattle died because of the non-
availability of fodder in Gujarat. The pipeline
of supply of foodgrains is not properly
working and lakhs of people are on the
verge of starvation. So, Sir, the only wish
that [ can express before this House is
that ifthere is a popular government then
the people can go to the representatives and
get their grievances redressed once for all. The
present situation in Gujarat is such that it
calls for immediate elections and, therefore, 1
would request the hon. Minister to give a
categorical assurance to the House that the
clections would be held as early as
possible.

There are also certain important issues to
which [ will refer. During this President's
Rule the atrocities committed on Harijans
have increased. Take the case of Bhupgarh
near Rajkot and then Chun-dilia incident near
Ahmedabad also Ran-malpura where two
persons were killed and several injured. There
are so many other incidents which took
place during
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this regime and no effective steps have
been taken in this direction.

As far as tribals are concerned, in this
resume they have referred to the formation of
a Tribal Development Corporation for which
only Rs. 15 lakhs have been sanctioned. What
the Tribal Development Corporation is going
to do with this amount for the welfare of the
tribals "and amelioration of the backward
class I do not understand. So many tall claims
are made by the Governor in this resume
which has been given to us but I must say that
there are lakhs of people living in villages,
particularly in tribal areas who are not getting
their dues and particularly in this drought
situation they are facing a very critical
situation.

As far as smuggling activities are con-
cerned, they have increased during the
Governor's Rule. The township of Vapi is the
centre of all anti-social activities. The trains
going from Vapi to Bombay are ridden with
people who are dealing with the smuggling
business. And Diu and Daman are the spots
from where the smuggled goods coming from
Dubai and Kuwait enter the area. That area is
ridden with such people. If no steps are taken,
this thing is going to increase—and that is
having a very bad effect on the administration
of the State of Maharashtra. Therefore, Sir,
these smuggling activities during the
Governor's regime have increased enormously
and no effective steps have been taken by the
Central Government to curb these activities.
As far as Daman and Diu are concerned, these
are two spots which are at present under the
Goa Administration. These two areas, Daman
and Diu, should go to Gujarat, because they
are near Gujarat and the demand of the people
from that area is that they should be merged
with Gujarat. Sir, Nagar Haveli, which is
governed by the Central Government, should
go to Maharashtra because people living there
are predominantly Marathi-speaking people.
All tall claims are made by the Governor
during his regime for one year. 1 would urge
upon the Government to have better ad-
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ministration, efficient administration, and a
clean administration. As has been referred to
by my friend Makwana here, the President's
Rule has dealt with the drought situation very
effectively and elections should not be held.
This President's Rule, according to him, may
be efficient, may be clean, may be more
according to the needs of the people. But that
does not mean that it should substitute the
popular Government. Let there be a popular
Government and let the people feel that they
arc governed by their own people and not b>
autocrats.

With these words, I conclude.

SHRI BHUPESH GUPTA : Sir, I would
only say a few words at the fag end of the
day.

sl AW ;. AT J1HT

SHRI BHUPESH GUPTA : | cannot keep
pace with you, either in size or in thoughts.
Now, Sir, Gujarat is under President's Rule.
Unfortunately, the Government is not taking
steps within the framework of improving the
conditions of the people in some cases; on The
othei hand, we find the attitude is not good.
Now, Sir, 1 am a little apprehensive be cause
1 do not know what the Central Government
is thinking—I do not have anything to say
against the hon'ble lady sitting in the state of
meditation.

Sir, Gujarat has got some industrially
developed cities like Ahmedabad. Otherwise,
it is not industrially a very developed State. 1
hope Mr. T. A. Pai and Mi. Subramaniam will
not take advantage of the President's Rule to
try their tricks in Gujarat. This is one point
that I would like to say because they are
around and very active—these two are very
active in forcing certain policies which are
even not properly discussed with the
Government. They are trying to drive the
position ti> a point where the Government
will have no alternative but to sign on the
dotted lines according to their wishes, wishes
of Mr. Subramaniam and Mr. T. A. Pai. Sit,
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Gujarat is one of the States where we have
always to collect arrears—and I think the
collections should be made. But can they
make collections of income-tax arrears when
they patronise the income-tax evaders and
dodgers—not only in Gujarat, but in other
parts of the country ? 1 have in mind Mr. Birla
aVid the Birlas. Here, Sn, today in the
Hindustan Times, a Birla-owned paper, there
is a news-item on the very first page. It says :
"Ganesh in conflict with the Party". Let them
quarrel in their Party; that is none of our
business. But what he said otherwise is
significant. T. A. Pai started this policy of so-
called "national sector", which is in fact a
policy of surrender of public sector to the
monopoly capital, this policy is naturally very
much supported by the 'Hindustan Times' and
in fact in one of the editorials written only on
the 22nd of March, it said :

"It is a pity that both Mr. Subra maniam
and the Industries Minister, Mi. T. A. Pai.
have become targets for Communist
vilification . . ."

Sir. I would normally like to bring a privilege
motion; we have not vilified; this Birla paper
is vilifying.

"... Neither of them, nor the Government as
a whole, should be cowed down by such
attacks and it is unfortunate that Mr.
Subramaniam and other official spokesmen
have been as diffident as they have in
defending the concept of the so-called
'national sector', a new term for the joint
sector which in turn has long existed in the
country in the sense ct mixed companies
with both State and private participation.
There is no need to be apologetic . . ."

Now, here again the paper writes about the
tax evasion :

"A number of raids have admittedly been
carried out and a substantial number of
alleged offenders have been arrested. But
what does cause concern in the apparent
slow progress in prosecuting .. ."
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But what about the Birla cases ? Why are the
Birlas allowed to freeze all their cases by
injunction and writ petitions ? How long does
it take a writ petition to be disposed of ? And
we find the Birlas have succeeded in getting
them postponed even for a year. Now this is
their attitude. 130 cases have been pending in-
cluding the wealth tax cases. No solution.
What happened to the Sircar Commission ? I
do not know where Mr. Sircar is. But the
Sircar Commission is a sleeping commission
because big monopoly houses like the Birlas
are before them. Nothing is being done. Who
gets it, we know very well. Sir, Mr. K. K.
Birla has been daily praising this Government.
Not a day passes without Mr. K. K. Birla
showering praises on Shrimati Indira Gandhi
and her Government. I think Shrimati Indira
Gandhi would feel a little embarrassed when
so much praise comes from Mr. K. K. Birla.
When we and others praise her, 1 can
understand . . .

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR) : Bhupesh Babu.
we are discussing Gujarat.

SHRI SUBRAMANIAN SWAMY (Uttar
Pradeshl : Do you want them to praise you ?
That is what you say.

SHRI BHUPESH GUPTA : What I want to
do, I do not want to learn from Jana Sangh. I
will come to it when we come to the other
debate. And now, Sir, we may do it but when
Mr. Birla does, well, one should feel a little
embarrassed.

Now here, Sir. What does the 'Hindustan
Times' says'.' 'Ganesh in conflict with Party".
Today's 'Hindustan Times' says it. The entire
write-up is an attack on Mr. Ganesh because
he has made a speech in a seminar in Madras
where he expressed his opinion against the so-
called national sector which is now, as I said,
a sell-jut of the public sector to the private
sector. And in this article, this 'Hindustan
Times' is directly provoking by referring to
Mr. Dharia's case. I do not know why they
have referred to it. They are directly
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provoking that Mr. Ganesh should be
thrown out of the Government. Now people
say it is the internal affair of the Congress
Party, the 'Hindustan Times' here is
attacking the Minister simply because he
stands by the public sector and does not
speak favourably for the so-called concept
of joint sector . . .

SHRI RAJNARAIN : Is there anything in
'Patriot'?

SHRI BHUPESH GUPTA: 'Patriot you
read. Sir, apart from doing it, here it says :

"In his Madras speech, Mr. Ganesh has
virtually questioned the Union Cabinet's
decision and has said that the Indian
National Congress is the only 'right body'
to decide whether any change in the
concept is necessary. While Mr. Mohan
Dharia had to go out of the Council of
Ministers for his open criticism of the
Government's failure to implement the
policies of the Congress Party, Mr. Ganesh
is now virtually taking up the position that
the Union Cabinet has no right to throw
open the equity of public sector companies
to the general public."

o TIHATCIW ;WA 915 U WY 7
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SHRI BHUPESH GUPTA : He has not
understood it. I am not for or against Indiraji.

THE VICE-CHAIRMAN (SHRI JAO-DISH
PRASAD MATHUR): Now, you finish. You
wanted only five minutes.

SHRI BHUPESH GUPTA: But you have
given three minutes to him.

THE VICE-CHAIRMAN (SHRI JAGDISH
PRASAD MATHUR) : Please finish.

SHRI BHUPESH GUPTA : I am saying this
and he also supports me. In maintaining the
public sector he do-es not support the view that
monopoly capital should be given a share. All
that I am pointing put here is Mr. Birla, on the
one hand, is propagating his theory and, on the
other hand, is trying to make out as if to criti-
cise him. is criticism against the Government's
policy. I do not take that point of view.

SHRI NIREN GHOSH (West Bengal): The
Birlas have made up with Shrimati Indira
Gandhi fully and completely. Otherwise, Mr.
Verghese would not have been sacked.

SHRI BHUPESH GUPTA : It is all right.

SHRI SUBRAMANIAN SWAMY: Why
do you not support Mr. Verghese ?

SHRI BHUPESH GUPTA : It is a different
matter.

THE VICE-CHAIRMAN (SHRI JAGDISH
PRASAD MATHUR): This is Gujarat
Budget, not the Birlas' budget.

SHRI BHUPESH GUPTA: Gujarat is the
seat of capital. If yoai do not look after your
monopolists, you do not look after Gujarat.
Therefore, by analogy I am going it. It is very
tricky. This is the kind of thing going on. [ am
asking her not to try these tricks in Gujarat.
This is all. She is nodding favourably, I think.
The lady is not certainly rejecting my
suggestion. This is all that I have to say. ..
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SHRI N. G. GORAY: You have always
misunderstood ladies.

SHRI BHUPESH GUPTA: I am very
sorry for my friend, Mr. Goray. He has been
subjected to ladies' protests too much, I
believe, but I sympathise with him. Now,
Sir, all I say is that this should not be done.

Finally, one point. Today I hear that a
decision has been taken by those who want
to start a JP type movement in Gujarat that
MPs will not be allowed to enter Gujarat.
You will not be allowed to enter Gujarat. . .

SHRI RAJINARAIN : Congress MPs and
CPL

SHRI BHUPESH GUPTA : This kind of
thing should not happen. That MPs should
be made to resign at gun-point, that MPs
should not be allowed to go to a State,
whether somebody likes it or not. should
not happen. I think Mr. Rajnarain and Mr.
Goray and others will not support that kind
of thing.

DR. RAMKRIPAL SINHA (Bihar) : Mr.
Ghafoor does not allow Mr. Rajnarain to
enter Bihar. What do you say to that?

SHRI BHUPESH GUPTA : He knows
Mr. Rajnarain is such a guest that it is
difficult to find a guest-house for him. Mr.
Ghafoor does not have arrangements for
keeping such a man.

SHRI SUBRAMANIAN SWAMY: You
have a guest-house in Moscow.

SHRI BHUPESH GUPTA : At any raic
our Bihar friends are sitting here.

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR): Please finish.

SEPRI BHUPESH GUPTA : As far as I
am concerned, I say this is a very wrong
thing. I deplore this kind of attitude on the
part of those who are starting the movement
in Gujarat or propose to start it. ~ Whatever
their movement is, I do not
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know why it should be like that. Today you
may be in power and tomorrow another
person may be in power. Tomorrow the
Congress party may declare that other MPs
belonging to the opposition will not be
allowed to come. We must not set this
standard. Therefore, I strongly oppose such a
thing. I do hope the people of Gujarat will not
go by this kind of thing. I say finally the
Government should think of taking over some
of the big industrial concerns there. At least
they should make preliminary studies when
Gujarat is under Central rule, so that we can
think of improving the conditions in Gujarat.
One word more and I finish. This is non-con-
troversial. Women live in extremely bad
conditions.

I am sure Mr. Rajnarain who is a very
controversial figure will not say anything.

Sir. literacy among women there does not
exceed three per cent. In many ways they are
subjected to all kinds of social and
economic  disabilities. I hope  that the
Government in this International Women's
Year will take some steps with a view to
ameliorating the status of women of Gujarat.
After all. Gujarat is a land which is full of
great traditional achievements in the
freedom struggle a.nd otherwise also, and
1 hope that in the matter of employment, in
the matter of education and otherwise also the
Government would pay special attention to
the women of Gujarat. Sir, through you, I do
urge upon the Central Administration there,
upon the Governor and the Advisers who are
running the administration there, that they
should go into the question of the problems of
women. A memorandum has been submitted
in  this connection before them by the
various women's  organisations  and they
should take some measures with a view to
uplifting the women socially and politically in
the life of the State.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : I would like to
extend my thanks to the hon. Members who
have participated in this discussion.
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Sir, you will forgive me if I say that I thought
the musical voice of Shri Bhupesh Gupta had
attracted the Chair and other Members.
Therefore, he had the privilege of discussing
anything under the sky except Gujarat. I am

very happy to her what he said about the
status of women.
A1 T ogfeEwr WA #7039
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Sir, when any Budget is taken up, we are
prepared to hear the political ideologies of all
the political parties also. But I was a little
taken aback when the great economist, Dr.
Kurian. used really strong words. Whether he
really subscribes to 50 per cent of what he
really said, I do not know. Sir, before going
1 would say that I cannot
understand why so much of polities has been
injected into the Budget. I would like to say
that the Oppo-ition Members have more or
less accused the Government as if we are really
responsible for having brought about this
Budget before this House. I would only urge
upon them to go back by a year and see what
were the conditions. Was it not the Opposition
alone which said that there should be the
dissolution of the Assembly ? If there had
been that Assembly, that would have been the

into detail,

correct forum where the Budget could have
been discussed. It is unfortunate that the
Budget has to be discussed in this House. The
absence of the Assembly was due to the

attempts of the Opposition. Therefore. under
the circumstances, | think that is a very wrong

charge, allegation, and it has been certainly
vindicated by facts.

Another thing is this. Sir, T would ask
my esteemed friend, a senior person from
my State. Mr. Rajnarain, who is a known
all-India figure, whether he would be justi
fied in saying that Congress Members or
others...

i
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FH= F wWar 7 f® g w1 F
Fa wz e aEa F f§ simeEa W
A U7 B oW Houw A1 amm ¥ %z
AT #

it vorare fag (afemom) o am AeE
oA WA A I W OAT gEEEE
= w1 AHA 2|

AT

o CwATOAW . ArRAR oA §Of
a7 oAl i feoard R oG,
fr g wir w A TgE TR THT &
a1 mwedie 7, ¥ W€ A 4w A 7
They are for their family and for their in-
dividuals, Therefore, the people have got
every right to check them, to remove them.

wfrRAT g TEent gy, i 6
HI g7 qE TEAT AT FAED AN wmT @
a7 omr a9 2 # A1 TAA T B FEAT
qrzAr 2 & W= &1 T oA and ¥ fany
FE 1A AW TW A%A AE AW O®
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WA SE I OWT AL AN FW T
| w1 X gAwT AF A A E AT AF
o art § g5 A4 T A AAr 31

A, A At At 9r W oW 2
qz oo & A § owif ¥ @7 w9 AW
& fr 330 97 zowwa Aty oafgd o e
¥ W= I wnfed ) waE fam wEE
FHIAT T AET AATT wE AT g0 FEiE
gt §9 wEA wEe T owa foomt av
w awa ad@e gqfefeafr & W war oW
Iy TR EA F, AT A AT 431 97 WEA
Trit § 7 gn # e vAeNA & W H
2T FEAT BN TTEA AT AT AT
% fa7 %difs shmaa ox fav & A8 w0
W ART 2179 F1 & fac wiwl & AaE
oAl qT E ) oWav %z &AM OFT O
w7 H AT fEm owAT 2 AT ST TEA W
w0 #1 73 F IO Aar 90 AvT A
F@d w7 72 § 97 Uw WEAT w4 2 AW
e FA AW W FA 0 7 zEr famm
At TETT TEOREAT WIT TATIIEIAT A
A AW 97 WAT TEAT /T OFI 5 HEY
gvr 8 qifw 2, = A #1 W AR
T 71 wAFe fww wFar ar qEf, 4 #

[25 MAR. 1975]

gl 97 TEF A4 AT A7, @ Ve qferw -

Z\ % amg E AT AT AW owW %W ¥
g % A W wym A T oAET T
w2, mR wEAT FfEA 2

wrOET, TN g aifEd, a9 v §ue
g fam 7w 7@ ddrem ® oama faEme weAn
ifzd 1 2H Az i faETe S e fE own
St mEgE W oAty § owdw w@ " &,
A9 gz g7 A afefeafy 2o 29
TiAn faq A@n 51 = wwg wfew #awen
FT FEAT AT 9% TE Z, AT T I K
a1 gm E IR agl W OFETRT TAEA
w1 A @ fAw gwEr awmm g
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argae, gwic @ fafemT amg 7 o
g § oF gEeer G oar Wi g oawiA
6% o are ¥ a9 w1 wew g & oard
qfefeafmit &1 ama TawT 970 9T T A
qF g WA Il ¢ T FE A% aui
qET E AT Z AT AT I AHT oK FW
q F9 TAEE FAAT Sfm AT g e
9 fmfa #r= g w@W,  FEE 9EAR
0 WA A 0T TN WA AT A,
W oAq AW 0T ZW fAETe o oswd F o
77 F19 FAT AT AL wEIOE 7 F @@ a4
TAFAA WET @A =riEd #aify Towem R

g @ wam o o w1 odwser A #
g fear 2

g, # 919 fawz @ A4 o oEa
qﬂwmirﬁﬂmﬁfﬂmwm.
wer difr fod m@ ¥, e dwo12,146
T W 9 T OANE g W AW XA
Frwgl o dife aF ww o 2w
wEl # Herr R 4725 80w oA
A oAt 97 GrEr w1 9w w3 oo
T AET A AT w9 utE oz 2
7,26,798 § AWl FOT WAT A A1
amit A Hwr T W oz 2
o @i &t #w o fmr AT 2o
dET FhE 47,2158 | Wt qv wiEy W
qiAT ®T WAL 2, FFT 97 qE E AT qanw
far st = & ) W oAm ¥ 205 aiw
TEAAT T W E | T AR W ¥ ag
T ATET AT E |

=% witf=a agr o0 i & faq =T
Lo O i | W oAE d A
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[t wsivae Tz
9% quEl W1 T §1 W0 § WIT 621,43 7|
W WA W T g o oy 2
oI AT H W FZ AWl ORI
qzr # 3% @ ogw Wil AT AEealT E o
Aty At gArd ¥ A, @t w1 W
1 @ars 8t & fy owar o W WY aE
Frear A faegs & oaor wewAr fear &0
w0 F1 T E oAz i £ fv o mwEren
fear @1 7&r £ oA A F A1 fREw
qATE Wr T F) o4 dreer wifew & OFEv
fe w7 @ Tsr § oz awbor fade
A ORI ER | g7 ower {97 ) 47 WEY
g fe oo wrd fear s @ owE e

% fr =2z maAEz § 100 A0 T WA

0 248 R OF F1 B v IEM
1o #Wr wE ¥ femw AWl #1
Tz oWl F Fm AW | IHh "ATET

15 W #ww afefer wwr w6 A am w@
F faq 99 40 G &@F wzAT F ) ™A 4
wirE w1 AfaloE = Fpmn, AT 97 gasy
Z fr am v ¥ zaw 4 v F ufy-
frm arfre iy ava oarg fam smEmo

aifedi & wv w1 | szran, A sfEw AT
a1 \ww fana § & A faaz waww Ao
maAte §  Gfaifaam e weda gfeam
A7 mfmEer e & AT W TEw wem
AT WA AT A wyAieAs weE S WAT
@ fFm oW w20 ouw gfow ofEw
afaw FHEA & T F ey A fagw
fom wm Z 0 s ez qEEw § fa e
o & wmsr @ fomr on 8 5 & 7
#fomt % dw 0 719 mifenfai

W fa 1 oaz i fww e T 5 oaa-

TR % FHOF gAwT fewde my AT
faar & @7 § gu famd 7@ o1 deen

[RAJYA SABHA]
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o mar & At el & w2
AT 70T 10 7 25 w0 7 ArAE § 1 TS
fafez w1 sooo & 7200 wv it wE 2
ETETE 45 'IT X dET 55 WA §7
far &) www afafem afe & 79
% & oaw ¥ = B 2 6w
TR vy wifearfent w1 afw ® 9
AR UAw w7 fzmr oo

uft TrewTTe g ?

SHRIMATI SUSHILA ROHATGI: The
Government has issued instructions to Col-
lectors to annul transfers of land belonging to

. Adivasis and to restore their possession to

them.

7T AT T AT 97 | ¥ AEr R O#
TR EETT OFT % |

TS & oty §osT vAwEHE g
a9 # 50 ufyma zfom o aifEarfat
% foi wz@ & v faar war & 1 0w SxATHE
FIOOTOA FHT w1 AT faETe 3OS SAEr
aifys gy & T ¥ FEw @ | aF
qr 2 fr Praeft $8270 w1 faer a7 3407
oIV AN |

A gAAT waeHfafdsr gerr & A
famm = fem o F oW A wAEafaE-
71 fedt G wfesfas w37 fear s,
et favir fr fa s & oo gfEe g
F gt wgr owm e wweafafadr ®
T F oAAg 0 oA qewrewy fod frer
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¥ a8, 3s war ¥ Wt e W
swzafafady vz =1 famir mwre 8 fasg
ot AT @7 W I F WA El W AR
gaT & =9 Wi A qEwE A T I
4 mfy 2 mfE W i A 99mEar 97 @
T T WAT 9% Wi 7 wH A wrarfi-
s Br 7% 11 ¥ ufafos 9 afem 4w
maTE ¥ w0 4 ®7 faw § soowar fer
STAT 9T 39 @ FAT w7 5000 77 FFar
# 1 wr gfer & o ofr wg feawd & fs
fr & s site sofesmft ot w1 =he
azfaam frer ( gfierm Saagiz sToronT &
fag ot @&t fo% smr a1 Wi =9 F 9
I owmdr #F siw fmEa ¥ oFr fafea
w1 gt & afew 39 F1 |l v e 9o
fe 2oie wfifad 99 % a99 § S
1 WY & ) WA, FEU A o#gAd 8 9w
T N E OWAT WM %E Al Um U AT
i 97 wag £ 3 G Efmae §
< ® wET 1 ' oAaw wrdr wwEsr 8
| #i7 FTT A & AR 3w W@ AT w@r
2, =m o i & BT g oad w1 o
| 39 ¥ AT W OAORT RO ATTETT
7 W g WA IF 9 FT uE qfame
37 7§ " e gt a2 § 5 owr
15 & 20 gur & AYw ¥ aew § o wAr
Ar o fgw ool ¥ 4% faser ai o
T AT TN N 2 FHwr AR ez
¥ ogre o St AT A wET ) A7 &iw 2 T oww
1 WAt §1 favm g sifen wifs oA @
H 9T 9OF7 49T WET £ A a9 AT HiT
T T wRi MAT &7 FRT £ 4%T 39 9T I37-
qrT &1 gwer § ) R sy wmiem 2reee
W T § A fEpad & a9 e &
ot sw wmr g mwe fe o9
wE &% AR W[ TIF T wI9 A 99
T I9 F AHA W AR W IA T AR g5
YEW WYAT 94 Wy o0 s wmr § fr
T ST STEAT A1 79 g1 AT |

e

g

[25 MAR. 1975]
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gw mE TEAR TEel e A
wHmA Foare ¥ gy | @ w2 R oW
Fifr F wmare o 3w =1 fEET FET 8 W

[Mr. Deputy Chairman in the Chair]

The Sixth Finance Commission had re-
commended already for non-Plan expenditure
on relief works a sum of Rs. 4.55 crores a year
and a provision of Rs. 11.60 crores has been
included in the Budget for 1975-76. Besides,
the Budget also provides for outlay on relief
works and a provision of Rs. 6.00 crores has
already been made in the Budget for 1975-76
for the Drought-prone Area Programmes which
will also help in the relief work and an
expenditure | of Rs. 23.00 crores has already
been incur-i red for scarcity relief work by the
end of 1975. During 1974-75, the Government
of India sanctioned an advance Plan assistance
of Rs. 14.14 crores which is inclusive of about
425 crores for the Drought-prone area
Programmes to enable the State Govt, to meet
the scarcity situation. The Government has also
sanctioned two or three short-term loans of Rs.
5.00 crores each for agricultural inputs like
seeds, fertilizers, etc.

o OAEEE T T 5 4w T AT 3
i fomdr afs gl wrean @ fanfor &7
Wit | # oF O wiwE TREIT AVH T W
e &t & o F9@ A% W1 "E A7 5w
g 3§ wiav w1 TeEafgw dw 4z

¥ 2 A fam & of axfar 7
&% e fFar wr & 3w 4 A1 20 FAIL
uwE wiw 05 £ fF 91 = ® ey A -
sqz HT WAL | A7 ag wey 9w 9 faw w0
AT wAEGT F e oar @i /e faEm
# fo qoets #1 s vmA gu o g
T #t o7 F wEA gy won # f5 oame
HEET T 92 AT AU %0 AT #4-
TfE AT R A Ha )

| Q@ATTAN [ R AT A A
23 FITE TTAT WA WEL T g7 &1 wAAm
7 oguw fear 2 v oifeamitz § v w0
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s a@EmTigu]
A g, 9% @ wEgarfawm § o1 faen
T & vyEE § 23 F90% T TANA
oA AR agd @A) oy w3
ATRATE WAT W q oy a7 fwoam oW E o
I A AR BA G 2 0 T FT EA K I

T 7 41 fmz #§F ;e wEr 9T A 2

¥

308w fawe A

oft symafs o a ow fE A A HE AT
iy #fad omy wz & AEifET

Al TEATEe  qF JffEw o6 EERl 0w
foz 7 dfam, w7 fedzs 2

il FaRwmia

ME T arg { TAr A

THE GUJARAT APPROPRIATION
(VOTE ON ACCOUNT) BILL 1975

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Sir, I beg to move:

"That the Bill to provide for the with-
drawal of certain sums from and out of the
Consolidated Fund of the State of Gujarat
for the services of a part of the financial
vear 1975-76. as passed by the Lok Sabha,
be taken into consideration."

This Bill arises out of a sum of Rs. 268.02
crores voted by the Lok Sabha on the 21st
March, 1975 and Rs. 144.27 crores charged on
the Consolidated Fund of the State of Gujarat
as shown in the 'Vote on Account' pamphlet
circulated along with the Budget papers on the
5th March, 1975. These amounts have been
sought to cover the expenditure for the first 5
months of the next financial year, i.e. April to
August, 1975, in order to carry on
administration of the State ot Gujarat, until the
State's budget for the whole year is passed by
the appropriate Legislature.

Sir, I move.

[RATYA S\BHA]
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The question was proposed.

MR. DEPUTY CHAIRMAN : I will put the
motion to vote. The question is:

"That the Bill to provide for the with-
drawal of certain sums from and out of the
Consolidated Fund of the State of Gujarat
for the services of a part of the financial
year 1975-76 as passed by the Lok Sabha,
be taken into consideration."

Tlie motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now
take up the clause-by-clause consideration of
the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Chiiisc 1, tiie Enacting Formula and the
Title were added to the Bill.

SHRIMATI SUSHILA ROHATGI: Sir, I
move:

"That the Bill be returned."

The question was put and the motion was
adopted.

THE GUJARAT APPROPRIATION
BILL, 1975

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Sir, I beg to move:

"That the Bill to authorise payment and
apropriation of certain further sums from
and out of the Consolidated Fund of the
State of Gujarat for the services of the
financial year 1974-75, as passed by the
Lok Sabha, be taken into consideration."

The Bill is in respect of Supplementary
Demands of Rs. 56.49 crores voted by the Lok
Sabha on the 21st March, 1975, and an
expenditure of Rs. 1.21 crores charged on the
Consolidated Fund of the State of Gujarat for
the year 1974-75. Full details of the provisions
asked for have been given in the Statement
of Supplementary



